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the Centre should come in to eradi­
cate famine.  As long as you do not 
undertake this responsibility, all youi 
talk of drought relief is deceptive, 
hypocritic and famines win bo  the 
permanent feature o' oar economy.

Mr.  Deputy - Speaker:  Will  the
hon Member like to take some more 
time?

Shri  Eswara  Reddy:  Just five
minutes.

Mr. Deputy-Speaker: Then he can 
continue tomorrow.

18 kn,

CALLING ATTENTION TO MATTER 
OF  URGENT  PUBLIC  IMPORT­

ANCE—contd.

Struck by criw undeb Bombay Port 
Trust Adthoritjxs—contd

Mr.  Deputy-Speaker:  We  now
take up the Call  Attention  Notice 
Shn Hem Barua; he may put a ques­
tion without any preface.

Shri  Hem  Barua  (Mansaldai). 
Without any preface  This will be as 
brief as a woman's love

Sir, apart fiom 'me dtifenct targo 
ships and apart from the dislocation 
as also the congestion that ’'<»s hap­
pened as a result of tlus strike- in 
tbe Bombay port, it ih ieport«d that 
a food ship is immobili&tj  m  the 
Suez Canal and other food oli-vs have 
to come via the Cape of Good Hope 
I would say that this is a situation 
that has developed only because of 
the intransigence on the part of the 
Government.

Now, the Port Trust workers uuon 
bas come out with a vety helpfu. 
suggestion that there should be arbi­
tration of their demand> and  they 
hove said that they would be satia­
ted tf a Central Minister or Mr. Xha- 
dtlkar, the Deputy-Speaker of  <h* 
lick Sabh*—this is a gieat honour to 
ycu Sir—is appointed as-the arbitra­
tor to p into this.  In that content, 
may I know what is in the mind of 
tb* Government, whether they  are

going to accepl this suggestion v,n or 
to reject it on the plea that no off- 
cial i.ommunique ha«  jst  reached 
them or they would w.-ifc on this 
proposal because of the dts'oriU-n in 
the movement of food si ips as tils'* 
bpcause of the increasing •icj:  of
food in out country that we are fac- 
int famine conditions?

The Minister of Transport  and 
Shipping  (Dr.  V. K. R. V.  Rao):
From the latest infarovUon 1 have, 
the proposal that has been made by 
the General Secretary of the Vnon. 
Mr Maitra, does not mt/i'ion  the 
name of the Deputy Jp«jkcr w  '« 
Central Minister.  He wvnta either 
Mr. Hidayatullah or Mr. Gapjendra- 
gadkar to be the arbitrator.  He has 
also outlined what should be arbitrat­
ed upon and he also wants that the 
arbitration results should be made 
available with’n seven day-. On top 
o* thct, he has giver sit other de­
mands which are the aiibj*-1 of dis­
pute out of which fou’* aro for adjudi­
cation and two are for  negotiation 
ana one of those issues is v«*r/ com­
plicated, that .s, the  of *-xi-
vileges under the Minimum 
Act to people who .io not  quai-fy 
under the Minimum Wâes Act  He 
wants all these disputes to be settled 
and an arbitrator to be appointed.

The hon Member is speaking from 
press reports  I have got the latest 
information from the telex which we 
got at 4-15 P.M. or 4-'80 P.M. TWs 
is the position.  As for as the strain 
on the Bombay  port is concerned, 
the Navy started working sometime 
yesterday at about 12 O'clock and 
they were able to dew about «ve 
ships yesterday.  Today, they have 
been more active and I understand 
a foodgrains tanker has been brought 
In as also one  or two oil tanker. 

Then, 1 understand-* •“ “*£2“ 
about it, we just contacted Bombay 
on telephone feetore I eame 
the number of vessels wWchawwait-
ing to  enter is about H  « 
velaels a* waitta* to  and the
estimate to that  all thaaa w®
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cleared in about four or five  days 
because the  normal  clearance is 
about 9 or 10 vessels a day.

difficulty is this.  We  have 
tried our  best and, I  think, the 
statement that I have given is very 
complete and detailed.

Shri Bern Bern: The statement is 
not more detailed than it ought to 
be.

Dr. V. K. R. V. Rao: I am extremely 
anxious that  the  most  smpathetic 
and reasonable attitude should  be 
taken towards labour and that one 
should not stand on prestige  But if. 
after one has been most reasonable, 
unreasonable demands are made, then 
we should also be firm. I think this 
is the policy which we should follow 
We should not be too firm and then 
go  on  yielding  afterwards  under 
pressure.

Shri Hem Barua: Who decides  if 
the demands are unreasonable7

Dr. V. K. R. V. Rao: Let the House 
itself judge it  I am  prepared to 
discuss it with the hon. Member or 
any other Member and give all the 
facts.

The position  is this.  There  are 
different types of workers  There are 
the shore  crew workers  and there 
are the flotilla workers  The shore 
crew workers have been working on 
what they call a 12-hour shift  I do 
not like this 12-hour shift business 
at all. I negotiated at the last strike 
with Shri Shanti Patel and Shri Kul- 
kami. I asked them: Why do you have 
this 12-hour shift?  I was told then 
that this has been there for the last
10 years. The nature of work is such 
that you cannot have an 8-hour shift 
I am not absolutely certain whether 
Jt is really correct or not.  In  any 
case, it is not possible to shift  the 
8-hour shift because then the whole 
question of what you pay for 8-hour 
shift will arise; you  cannot reduce 
the ex1*tintf earnings, etc., etc.  So, 
they 'said that  the 12-hour  shift
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should continue.  I asked what waa 
this 12-hour shift.  This means that 
the tune is purchased; they  cannot 
go anywhere, they have to be on all. 
They also agreed that they would have 
no recess. I asked, how is it going to 
work.  They said that  they would 
have no recess and would be on call 
a’l the time; they cannot do anything 
else.  Then 1 thought that it  was 
proper that they should have  four 
hours overtime.  They were already 
getting 2i  hours overtune in  the 
Princess and Victoria  Docks during 
the  12-hour  shift  and 3J  hours 
overtime in the  Alexandra Dock; 
they were getting this as a result of 
the interim  settlement  which  was 
reached in January They went on a 
strike and an interim settlement was 
reached Then there was a great deal 
of  further  confusion  They were 
threatening to go on another strike 
and so on; I intervened and said that 
12-hour shift means 12 hours’ work 
without recess and anybody who  is 
on a 12-hour shift and who does not 
claim any recess and whose time is 
completely available to the employer 
for a period of  12 hours,  in  my 
opinion, was entitled  to  4 hours 
overtime  This was the position that 

I took up

Then came the question of Flotilla 
crew  The Flotil’a  crew had been 
somewhat better oft than these people 
a little earlier.  The Flotilla  crew 
are on a 12-hour shift whenever their 
barges or launches are in commis­
sion which is approximately 9 to 10 
months a year Then for a period vary­
ing between one and three months— 
there have been odd cases when it 
has been even more, but the average 
is gbout two or two and * half 
months—the barges or launche* are 
re-commissioned, for survey purposes, 
for repair purposes and so on, and it 
is the condition of the service of the 
Flotilla crew that, during that period, 
they will be on an 8-hour shift and 
not on a 12-hour shift (.Interrup­
tion*)

AM Stem Baroa:  Shore people.
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to be on call  for 12 hours a  day 
throughout the  year  because  the 
nature of the work on the shores is 
auch  This is what I have been told 
during my discussions with  various 
people  The nature of the work is 
such that they have got to be on call, 
they cannot go away  In the  case 
of flotilla workers the 8-hour shift 
is given to them when the boats are 
laid off, when they are decommis­
sioned  In order to reduce the dis­
tress as much as possible, the  Port 
Trust has been following this prac­
tice  Supposing  there  are several 
ships which are not decommissioned 
and  they are short of staff or if 
there are leave reserves attached to 
them, they put these staff on  duty 
Some of these people can take leave 
during that period and they get  a 
little more money  For others  they 
get an 8-hour shift  and  they  get
8 hours* wages  If, by anv chance 
more  work  is  avaiable  after 
these 8 hours then thev are  given 
regular overtime  This was the posi­
tion

The BPT Union, l e, Mr Maitra’s 
Union has been agitating for a  long 
time

shri C. K Bhattacharyya (Raiganj) 
Why is he explaining so much  (In­
terruptions)

Dr V. K. R. V Rao: I cannot help 
it  Willy-nilly, after some time I will 
adjust myself and become a non-pro­
fessor

Mr. Deputy-Speaker: I will request 

him to be -ty-ief

Shrl Raafh (Snkakulam) This is a 
question on call-attention. TOie reply 
should be brief . (Interruption!).

Mr. Depnty-Speaker: He has been 
a teacher throughout his life.  Natu- 
ra1 ly it takas time to adjust oneself to 
tint

Dr. V. K. K, V. Baa: I have not been 
in politics for as long a period as my 
esteemed friend, Prof. Ranga, has been 
in pohtics  (Interruption*)

May I proceed’ The BPT Workers 
Union or Mr Maitra’s Union, has been 
fighting for the last several years 
They have been agitating  They said 
“we want a fixed 4-hours over-tune” 
This matter was referred twice—oicp 
in 1961 and for the second tin j 11 
1963—for adjudication or award  and 
each time it was stated very clearly 
that they were not entitled to it be­
cause the principle is that if there is 
no work, they cannot get overtime 
(Interruptions)

An hon Member: Both are profes­
sors

Dr. V. K R. V. Rao- I thought that 
it v. ould help the House if I explaineo 
m detail

Mr. Deputy-Speaker He may give 
a brief reply

Dr. V K. R. V Rao: I was not going 
to make another speech  I thought, it 
would be helpful, if I explained the 
whole thing

Shri Hem Bwua: I like his attitude

Dr. V. K. R. V. Rao: The position i* 
this  These people want 4 hours fixed 
overtime irrespective of the fact whe­
ther there is work or not  It is sug­
gested that they may be given work of 
chipping  and  painting and 30 on* 
The fob of chipping and painting is 
being done by other workers who are 
registered with the  Dock  Labour 
Board, and their union naturally took 
strong objection to any action which 
would reduce their work, and they 
said that this could not be done  I 
was also quite Arm on that because I 
did not think that I could give more 
emoluments to one class of workers at 
the expense of the employment  of 
another class of worker who were al­
ready in employment
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TW> is the actual position  As far 
as I am concerned, we are very anx­
ious to see what could be done, I 
have also ordered that a thorough scru­
tiny should be made of the process of 
decommissioning of these  launches, 
whether any time is being wasted be­
cause some materials are not available 
and so on so that the period of lay-off 
could be reduced and that would in­
crease the emoluments

Secondly, when we are going to add 
to the fleet—I think we shall be adding 
five or six more barges and so on—as 
more units are added to the fleet, let 
us try and see that the leave vacancies 
are more or less reserved for the peo­
ple who will be out of the four-hour- 
overt ime period  I said, therefore, that 
we were prepared to consider very 
sympathetically, and we told  them 
“Please resume negotiations* and let us 
talk across the table’  It is a great 
jnty that Mr Maitra who was conduct­
ing negotiations till 430 on the 28th 
June

Shri Hem Barua: For negotiations 
being resumed, is he laying down any 
fresh conditions’

Dr. V. K. R. V. Rao: No, I am only 
mentioning what has happened  I 
would like to add that they  should 
resume negot'ai'ons and call off the 
strike, then, let us discuss the whole 
thing, and if there is any difficulty we 
shall discus* it, it discussions fail, and 
if they want arbitration, I am c* rtainly 
prepared to have arbitration on  the 
question whether we can give  our 
hours’ overtime when there is no work 
and whether work can be given to 
them otherwise.

Sir, I have done

ghri George Fernundee (Bombay 

South): On a point of order.  ?tTT «J- 

isr  srw fc,  i97 ^ i 

*r "ten  ̂ fan fc viftor
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Mr. Deputy-Speaker: I know  that 
rule. Those who have tabled the call- 
ĝ-attention-notice will get an oppor­
tunity to put questions.  He  cannot 
raise a point of order on the merits of 
tHe statement  That is not permissi­
ble.

sm Tfpn n?  ft? ̂

*rr aft srtht t ̂  ^  ^

f ?>ft ftwr *t aft *ftr *
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Mr. Deputy-Speaker:  That is his
complaint or that is his reading of it.

Shri George Fernandes: It is not my

leading $  ? x?

Mr. Drputy-Speaker: At this time, 
this type of point of order vannot be 
entertained
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gitai  .■»  $ ott ̂ 

qvr spr rgT f

Mr. Deputy-Speaker: I have under­
stood his point. At this hour, I would 
not entertain any point of order on 
*he merits of his statement
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Shri 8heo Nania (Basti): Sir, there 
is no quorum in the House

Mr. Deputy-«peaker:  Shri  Sheo
NaraSn has challenged the quorum. 
So, let the bell be rung—

Hie bell has stopped ringing. Still 
there is no quorum. The House stands

adjourned to meet again at 11 Alt 
tomorrow.

18.17 hoars.

The Lok Stfbha then adjourned till 
Eleven of the clock on Friday, July 7, 
1967/Asadha 16, 1889 (Saka).


